
cloth worth crores and the finacdai 
crisis faced by weavers as a result 
o f  rapid price rise o f  inputs *,/, 
staples, art silk yam , dyes and 
other chem icals, causing un em ploy, 
m ent o f  handloom weavers in various 
States."
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M E S S A G E S  F R O M  R A JY A  [SA B H A

S E Q K E T A R Y : S ir, I  have to  report 
the fo llo w w g m essaM s received from 
th e  S e c re u ry -G e n e ra lo f Rajya Sabha:—

(i) “ In acc rdance with the pro
visions o f  rule 127 o f  the R ules o f  
Procedure and Conduct o f  Business 
in the Rajya Sabha, I am di
rected to inform  the L ok Sabha 
that the Rajya Sabha, at its sitting 
held on the 2nd August, 1977. 
agreed without any amendment ta  
the N ational Highways (Am end- 
metu) B ill, I977> which was passed 
by the L ok Sabha at its sittin g he !d 
on the i9tl) July, I9 '’ 7 .”

l i i )  “ In accordance with the provision), 
o f  rule 127 o f the Rules o f  Proce
dure and Conduct o f Busin ess in 
the Rajya Sabha, I am directed to 
ipform  the L ok Sabha that the 
Rajya Sabha, at its sitting held on 
the 2nd August, 1977, agreed 
without any am endm ert to the 
Petroleum (Am endm ert) Bill, 1977, 
wtdch was passed by tlie L ok Sabha 
at its sitting held on ti e 26th July,
1977.”

(iii) “ In accordarce wit) the provisiors 
o f rule 127 o f the Rules of Proce
dure and C or duct cl' Business in 
the Rajya Sabha, I am directed to 
inform  the L ok Sabha that the 
Rajya Sabina, at its sittii g held , n 
the end 2i'd August, 1977, agreed 
without any amei dment lo the Tea 
(Am endm ent) Bill, 1977, which was 
passed by the Lok Sablia at its 
sitting held on the 27th July. 1977.”

C A L L I N G  A T T h N T I O N  T O  
M A T T E R  O F  U R G liN T  P U B L IC  

IM P O R T A N C E

R eported  serious situ a tio n  arising
OUT OF ACCUMUIJVTION OF HANDLOOM 

CLOTH

SH R I PPj\S.\N N B H A I  M E H T A  
(Bhaviiagar); Sir, I call the attention ot 
the M ifiistcr o f Commerce and C ivil 
Supphes and Cooperation to the 
following matter of urgent pubhc impor
tance and I request that he may make 
a statem ent thereon:

“ T h e  reported serious situation arising 
out o f  accumulation o f liandloom

1898 L.S.— 8

T H E  M IN IS T E R  O F  C O M M E R C E  
A N D  C IV IL  SU P P L IE S A N D  C O 

O P E R A T IO N  (S H R I M O H A N  D H A - 
R IA ): M r. Speaker, a slackness in 
consumer demand for textiles during 
the months preceding September/Octo
ber is a well known feature o f the tex
tile market. Viewed against this back
ground, the present stock position o f  
handloom  cloth in the States cannot be 
regarded as abnormal. It is expected 
that as soon as the buying season starts 

in the next few  weeks to meet the seasonal 
demands, especia’ ly  for the O ram , 
Pooia and D iw ali Festivals, the market 
would revive.

It may be recalled that a special re
bate o f 20% on the sales o f  handloom 
cloth was only recently extended, during 
the period March/April, 1977, to enable 
the States to clear their accumulated stocks. 
On the requests received from them, 
the Government o f India also sanctioned 
loans totalling Rs. 5 crores to the G o
vernments o f Tamil Nadu, Kerala and 
West Bengal to enable the purchases o f 
handloom products o f the primary so
cieties by the apex cooperative 
societies. Brisk clearance o f stocks, 
as a result o f die rebate, has been reported 
by m any States. For example, Tam il 
Nadu reported sales o f Rs. 18 crores-as 
against their accumulated stocks o f  
R s. ?o crores in February 1977. Simi
larly, the Governm ents o f Uttar Pradesh, 
Karnataka, Maharashtra, W est Bengal 
and Kerala ahave reported large sales 
and have indicated that their stock 
position is narmal. O n ly Andhra
Pradesh has reported a heavy acmula- 
tion, estimated by them at Rs. 10 crors. 
T a is  is in spite o f the clearance o f
6 crores o f stocks during the special 
rebate period. W e have been informed 
that the Governm ent o f Andhra Pradesh 
have offered to buy stocks th r o n g  
apex instituions from the private sector 
a so, provided individual weavers become 
members o f  cooperatives and offer 
their goods for sale and continued to 
work f  )r the cooperatives. On our part, 
over and above the special programmes
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> o f  developm ent taken up under the 
Cen tral Plan w e have secured a sizeable 
enhancem ent o f  R eserve Bank o f 
I n d k  credit for the apex m arkeiing so
ciety, raising it  from  R s. 3 crores to over 
R s. 4.50 crores. T h is should enable 
the apex society to lift m ore stocks 
from  the primaries.

T h e  prices o f  cotton yarn have 
boeri OB the increase f ' t  some time past 
follow ing the shortfali in cotton pro
duction in the 1976-77 season. W e 
have made arrangements for import o f 
substantial quantities o f  cotton and 
m an-made fibre/yMn. T o  further im 
prove the dom estic availability, export 
o f  yarn used by the decentralised sector 
has been prohibited. W e have had 
discussiors recently with the represen
tatives o f N T C , cooperatives and private 
m ills. It has been agreed that they 
w ill make available bulk quaniities o f 
yiarn to handloom weavers tn ro u ^  their 
apex societies and other institutions at 
ex-m ill prices. T h ey  have also under
taken to open Yarn D epots, i f  required, 
for m aking direct sales to weavers.

T h e  spinners o f  viscose filament 
yarn a rd  its users have agreed to con
tinue tlieir voluj'tary arrangement 
covering distribution and prices. T h e  
spinners have also agreed to make good 
within the next tw’o months the baddog 
o f  supplies accrued upto e rd  o f M arch, 
1977- D u ty  free im port o f  viscose fila
ment yam  has been allowed to augment 
the dom estic availabi'ity.

In the case o f dyes and chemicals, 
as is well-known, prices o f  dyestufTs 
have been going up during the Jast two 
years in tune with tJie world market 
prices due to increase in prices o f petro
leum  products. T h ere  has been an in
crease o f 4 .1%  in the index num ber o f 
wholesale prices between January and 
June 1977. T h ey  are generally pur- 
cnased by the users in the open market. 
Sta*̂ e Governm ents and apex societies 
have now been inform ed by the T extile  
Com m issioner that they m ay approach 
indigenous manufacturers with firm 
orders on a long-term  basis with delivery 
instructions and the indigenous manu
facturers have also been suitably ad
dressed in the matter.

T h e  exemption/con cession given in 
th e current year’s budget in rcspect o f  
excise duty on cross-reeled hank yarn 
and on processing duties on handJoom 
fabrics are also expected to have a favoxu"- 
able im pact on the cost o f  yarn to the 
handloom  weaver on the one hand, 
and on the m arketability o f  handloom 
products on the other.
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T h e  achsme o f  prodoction o f  (anata 
dhoties ond satees ia  thehai dl om tectar 
is n ow  being im dem en ted b y  11 
su te s  and on e Union Territory. A  U rget 
o f  100 million metres o f  ani ual 
production b y  M arch 1978 has been 
fixed b y  Governm ent tmder the scheme.
A  level o f  production o f  20 mil'ion metre* 

has been reached by the end o f  June
1977. T h e  schem e wherever it has been 
introduced is proving a boon to the 
weavers, espedaUy those at the subsis
tence level, by giving them assured work 
and im proving their earnings.

A s honourable Members know , there 
are some inherent structural weaknesses 
in thehandloom  sector and theseasonality 
o f  demand for textiles is an aggravating 
factor. W e have doubled the Central 
Plan allocation to this sector from 
less than R s. 10 crores last year to Rs. 
20 crores during the current year. A  
num ber o f steps have been initiated 
by us to strengthen the production bale 
and the m arketing capability o f  this 
sector, in order to enable it to secure its 
basic raw materials on an assured and 
stable basis and to withstand the upS and 
downs o f the markets.

S H R I P R A S A N N B H A I M E H T A : 
S ir, the problems of handloom weavers 
and the handloom sccior have not 
cropped up over night. R ecently, a con
vention o f the handlo 'm  weavers met 
here in D elhi and the hon. Prim e M in is
ter inaugurated that convention. 1 think 
the Com m erce M inister presided over 
the Convention. T h e  purpose o f the 
convention was to focus the acutc and 
basic problems faced by the industry. 
D urin g the Em ergency period, it had 
not rem ained open for anybody to come 
forward to focus the grievances or the 
problem s faced by the industry before 
the authorities or publicly.

M R . S P E A K E R : W hat is the query 
you w an t to make ?

S H R I P R A S A N N B H A I M E H T A : 
N ow , after the im position o f Emergency 
the general price o f  staple yarns o f all 
counts increased by 30%  to 40 % . N ow , 
I w ill give some examples.

M R . S P E A K E R : Y o u  can only put 
a question. Rules would not perm it you 
to  make a speech. W hat is the query you 
wnat to make now ?

S H R I J Y O T I R M O Y  B O SU (D iam on d 
H arbour): S ir, I am on a point o f  order. 
I want to make a submission. I have been 
a M em ber o f  the Business A dvisory 
Com m ittee, i f  I rem em ber correctly, 
since 1968. In  the Business A dvisory
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C om oiin ee, it  was decided unanimously 
that for C alling Attention, i f  I remember 
correctly, at least 40 minuts are given to 
5 persons, at the rate o f 7 to 8 minutes 
per M em ber. (This was decided in  the 
Business A dvisory Com m ittee.

M R . S P E A K E R ; I am only guided by 
the rules. T h e  rules provide for putting 
questions.

S H R I J Y O T I R M O Y  B O S U : Then 
it has to be changed.

D R . H E N R Y  A U S T I N  (Eranakulam ): 
For 8 change, I endorse the view of M r. 
Bosu.

M R . S P E A K E R : N o precedent can 
override the rule. {Interruptions).

S H R I P. K . D E O  (Kalahandi): Sir, 
I would like to make a submission. In 
this case, a convention can go a long way.

M R . S P E A K E R : In areas which arc 
not covered by law, convention is follow ed.

S H R I S H Y A M N A N D A N  M IS H R A : 
(Begusarai): T lu s concerns the right ol
the House.

sfy ^

IT? t  srpr ^  qT

^

«TT, ^  «IT I

M R . S P E A K E R : I am merely guided 
by the rules. 'I’hc rules provide for only 
a question to be put. I am governed by 
the rules; I am not ahovetherules.

fn « T : ^  tt

I  I ^  ^  ?

% irm %  ir ^  ^

«n, «rr ?

M R . S P E A K E R : I do not know.

SH R I S H Y A M N A N D A N  M IS H R A : 
M ay I make one submission on this 
point ? You were pleased to say that 
the hon. M em ber can ask only a question. 
N ow , would you kindly distinguish bet
ween a starred question and a call 
attention ? W hat happens to a starred 
question ? T h e  hon. M em bers can only 
put a supplem entary. D o you think that 
when there is a call attention motion, 
a question in the nature o f a supplem en
tary should be put ? T h ere is a distinc-

 ̂ • •N o t recorded.

tion between the tw o. Therefore, over the 
years the practice has been evolved that 
a call attention requires a question to be 
put in an expansive w ay, it has to  be 
expanded and amplified and then a qiK»> 
tion is put. It  m ay kave m any overtones 
and andertons. Your pleasure should 
not be to order that there should be only 
a question in the nature o f a supplem en
tary to a starred question. T h e  question 
that is to be put in  the context o f  a call 
attention motion would be o f a differemt 
nature altogether.

S H R I D . N . T I W A R Y  (Gopalganj) : 
T h e right acquired by the M em bers o f 
the House cannot easily be taken away. 
In successive L ok Sabha members hare 
been allowed to expand the question 
they want to put; they want to explain 
the circumstances under which they want 
to put the question. Y o u  are curtailing 
that right. It is not fair to the m em bers; 
they have been doing this all along.

M R . S P E A K E R : Under rule 197 •

SH R I J Y O T IR M O Y  B O S U : M ay 
I make a submission.

M R . S P E A K E R : You have made 
your submission.

SH R I J Y O T IR M O Y  B O S U : T o sa fe- 
guard my right as also to assit the C h a ir . .

M R . S P E A K E R : You are rising again 
and again, please resume your seat.

SH R I J O Y T IR M O Y  B O S U ; I rise 
again with your permission.

M R . S P E A K E R : N o. D on ’t record.

S H R I J Y O T IR M O Y  B O S U  ;»• 
t

M R . S P E A K E R : I shall read out the 
rule: rule 197(2) says:

“ T here shall be no debate on such 
Statement at the time it is made 
but each member in whose name 
the item stands in the list o f 
business may, w ith the permi
ssion o f the Speaker, ask a 
question.”

T hen  there is also the guidehne which 
is given in the Handbook w hich says. . . .

SH R I J Y O T I R M O Y  B O S U : T h e  
Handbook is not quoted in the House.

M R . S P E A K E R : It says;

“ N o debate is permitted on such 
a statement at the time it is
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nude bot each member in whose 
name the item stands in the list 
o f bouncM may, with the per- 
missioin o f'th e  speaker, ask a 
specific and brief clarificatory 
question. T h e total timetaken 
on a Calling Attention on a day 
should not be more than half 
an hour. For asking ciarificatory 
questions the member wh« 
calls attention should not take 
more than about three minutes 
and the other four members 
about two minutes each.”

So, this is what the rules provide.

T H E  M I N I S T E R  O F  R A IL W A Y S  
(P R O F . M A D H U  D A N D A V T E ): M r. 
Speaker, I would like  to make a sub
mission on this point because this relates 
to  the rights o f the M em bers 
o f  this H oase, T h e  words seeking clari- 
ic i t o r y  question’ have acquired a certain 
usage in  this H use. I f  the question is 
to  be asked to seek a clarification, it is 
really form ulating th j  point o f view 
regarding the question and for that, 
coovention, which ha^ been established 
in  this House, does not amount to viola
tion o f the rules, but only a slight expan
sion o f the rules and^vidining o f the rales.

M R . SP E .^ K E R : M R . Dandavate, 
that is why the precedent'; have laid 
down that the first person should not 
take more than three m inutes, the rem ain
in g persons should not take more than two 
minutes each and the total should not go 
beyond half-an-hour.

P R O F . M .\D H U  D A N D A V A T E  i 
According to Einstein T h eory o f relativity, 
evc-ntim.: is not absolute. {Intcrrup’ ion '̂'

S H P J  S A M A R  M U K H E R JE E  (H ow 
rah "l: Sir, M r. Jyotirmoy Bosu was saving 
that in the last regime in a Business 
Advisory Com m ittee m eeting, it was deci
ded that another ten minutes be aJdcd. 
Y o u  are telling us that it should not t ^ e  
more than half-an-hour. He is saying 
forty minutes.

M R . S P E A K E R : I do not get it. I f
ou can show me that I w ill consider.

S H R I J Y O T I R M O Y  B O S U : Yes, Sir. 
T ou r Secretary can show you.

M R . SPE .^ K E R ; After he shows me 
that, I w ill consider it.

S H R I S A M A R  M U K H E R JE E ; Sir, 
vrhit you are doing, it is only ten or 
fifte jn  minutes business. N ot even half- 
an -h )u r is allowed.
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M R. SP E A K E R : No. Full half-an- 
lM>ur will be given.

SH RI H ARI V IS H N U  K A M A T H  
(Hoshangabad): On a point o f informa
tion, Sir. Have you got a stop-watch 
to keep track of two and three minutes ?
I do not think you have got it.

M R . S P E A K E R : I f  necessary, we 
will get it.

S H R IM A T I V. J A Y A L A K S H M I 
(Sivakasi): M r. Speaker, before putting 
m y question. I want to submit one thing. 
I f  you are so rigid in  these rules and 
regulations, please allow us to have a 
discussion on the problems o f handloom 
weavers for one or two hours. Otherwise, 
we cann >t deal w ith the problem fully.

M R . S P E A K E R : T h e  rules are made 
for the benefit o f the House so that 
every subject may be discussed.

S H R I P R A S A N N B H A I M E H T A : 
Before, I proceed, I would like to make 
a submission.

M R . S P E A K E R : In addition to what 
you have already said.

S H R I P R A S A N N B H A I M E H T A : 
Yes, Sir, in addition to what I have 
already said. But, Sir, the convention 
or the practic,‘ in this House since so 
many years is that when the attention is 
called by a Member to a matter o f urgent 
public im p o rta n c e ....

M R . S P E A K E R : W e will allow you 
three minutes.

SH R I P R A S A N N B H A I M E H T A : 
Sir, How can I explain my point in 
three minutes ? It is not possible. Sir, 
at least six to seven minutes to the first 
M em ber and four to five minutes to other 
M em bers should be allowed. T his is the 
practice W ith your permission, I shall 
proceed.

SH R I H A R IK E S H  B A H A D U R  (Clo- 
rakhpurV Sir, according to Rules, thirty 
minutes time must be given for the cal
ling attention.

SH R I P R A S A N N B H A I M E H T A : 
Sir, what I was saying is that the prices 
went up during the period o f Emergency. 
W hat I want to submit is this. T h e count 
17/2 staple went up from 65* 64 in June—  
July 76 to Rs. 92-86 in O ctober—  
N ovem ber. Sim ilarly, count 10/4 went 
up from  Rs. 41 to Rs. 81, 14/1 from  Rs.
49 to Rs. 68, 30/2 from  Rs. 80 to Rs. 110 
and 6/1 from  Rs. 35 to Rs. 40‘ 48. T h is  is 
an old chronic problem. W hat I am trying 
to explain is this. T h e  organised textile 
industry took advantage of the high prices
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■Dd stopped or diverted the supply o f 
•taple yarn. T h e  middlem en, the traders 
and the businessmen squeeze the weavers 
because o f the high prices and they do 
not supply the yarn to the weavers and 
that brought )this cw d itio n  and the 
looms went idle during this period. 
N o w , S ir, the problem  is acute. T h a i 
is w aat 1 wanted to say.

T h e  previous governm ent has not 
taken proper care o f this industry. 
But I do not want to blame them because 
by sim ply blam ing the past, the prob
lems w ill not be solved. I have care) ' lly 
iiste .ed to the m inister’s statem u.i. 
H e has elaborately explain ed th e measures 
initiated by him to solve the problems 
o f tr.e handloom sector. Since I'.e took 
over charge o f this m inistry, he is seized 
o f  very sensitive and acute issues iike 
jute m dustry, taking over o f sick 
cotton textile m ills, supply o f artificial 
rayon yarn to artsilk weavers, short 
supply and high prices o f edible oils, 
etc. T h ese problems are inter-woven. 
So, patch-work would not do. G overn
m ent must have a comprehensive and 
coordinated approach. T^e Commerce 
M in istry alone is not responsible for 
all these th irgs. T h e Labour M inistry 
and the Industry M iristry  also come 
in . So, there should be a comprehensive 
and coordinated approach to such 
problem s. I would like to know from 
the m inister the immediate steps taken 
b y the government in the m atter o f 
supply o f yarn, chemicals and other 
inputs and the distribution system 
through which these w ill be provided 
to  the individual weavers as w ell as 
cooperatives, the short-term measures to 
combat the chronic problem  o f supply 
o f inputs, repairing o f machinery and 
marketing and long-term measures to 
im prove the health o f  the handloom 
industry by rem oving the inherent 
structural dificiencies and the proposed 
plan for the expansion o f this sector. 
H e has m entioned in the last para o f 
his statement some measures. I would 
request him to elaborate the measures 
he wants to take.

S H a i  M O H A N  D H A R IA  ; T h e  
reason why I made a lon g and elaborate 
statement is that as far as possible, 
it should be possible for m e to m eet 
the various supplementaries. I do share 
the concern o f the hon. member. As 
indicated earlier, we have taken certain 
short-term measures and we are planning 
for long-term  measures also. It is 
true that yarn was not available at 
reasonable prices. Therefore, we con
vened a m eeting on 6th July a rd  ro w  
new  arrangements are m«de so that

the yam  should be available to the 
weavers through the apex societies or 
corporations o f  the State Governments 
directly at ex-m ill price. About dyes 
and other articles also, we have urged 
the State GoverniQents to mafcr  som e 
arrangement and w e are getting coope
ration from the producers also. About 
long-term  measures, in our countrr 
the textile industry as such is now 
passing th ro u ^  a very difficuh period. 
T h ere are handlooms, power loom s, 
composite sector and man-made fibre 
How we can regulate all these various 
sectors and protect particularly the 
decentrahsed industries, i.e. handlooms 
and power looms— this is perhaps the 
biggest challenge.

A nd therefore, the reed  o f  the day is 
to have a natioral coordinated policy for 
our textile industry including the fibres 
required by the textile industry and it is 
in this context we have already started 
our exercise. It is true that I  have been 
dealing with several articles whether it 
is textiles, coffee, tea, cardamom and what 
not, and m any times I  have got a feeling 
that i f  I am out o f the M in istry  I  m ay 
perhaps be a good trad»w.

S H R IM A T I V. J E Y A L A K S H M I : 
Sir, to m y Unstarred question regarding 
the m anufacturing units o f the art silk 
yarn and the prices o f  the yarn and the 
regular supply o f it, only the first portion 
o f my question was replied and that too, 
on items o f manufacture and thenum ber 
o f units. I w ill quote that :

Items r f  
manufaaure

No. o f 
units

I. Viscos filament yam  . 8

2. Viscose staple fibre yam  . 2

3. Acetate fibre yarn . . I

4. Nylon filament yam  . . s

5. Polyester staple fibre yarn . 5

6. Polyester filament yarn . 6

Besides, on an average 115 cotton 
spinning units are spinning staple fibre 
g im  under general permission issued by 
T ex tile  Commission er in addition to 24 
staple fibre spinning m ills.”

Sir, I  want to bring to the M inister’s 
notice that ifs o  m any units are producing
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tfje art silk  yarn , w hy this scara ty  is 
prevailing and whether it is a man-made 
scarcity or is there any real scarcity in
thatfieUL A n d , according to the G overn
m ent o f  T am il N adu’s Report, “ A e  totol
requirem ents o fth eh an ^ oo m an d p ow er-
loom  industries in T am il N aidu is o f the 
order o f  5,000 cases o f  A rt Silk Y a w  
o f  100 R g s. each. N ow  the TexU le 
Com m issioner,Bom bay and the H and
loom  D evelopm ent Com m issioner, N ew  
D elh i, are being approacned for making 
it  available £r-m the spinners direct 
about 5,000 cases o f  A rt Silk  Y am  per 
m onth for distribution to the handloom 
weavers in that State at reasonable 
prices. Efforts are also b e irg  made w  
get direct supplies from  South India 
V iscose L im ited, O 'im batore, which is 
the on ly  spinning m ill in TamU Naidu
prod u cin gA rtS ilk  Y arn .’ ’ A nd secondly,
“ A t  present there is no statu
tory  control over prices or distribution 
o f  A rt S ilk  Y a m . Previously under a 
▼oluniary agrcemerit between the 8

■ spinners o f  A rt S ilk  Yarn in the country 
and the actual consumers, the spinners 
were setting apart an agreed percentage 

o f  A rt Silk produced bythem  for distribution 
to weavers through allotments made by 
*he Central Com m ittee at Bombay and 
the Tam il N adu R egioral Committee at 
M adurai. However, the voluntary 
agreement is ro t in force at present.”

T iiis  reply has been given on M ay lo . 
But for the last three months nothing 
has been done regarding the regular 
su p p ly  o f  the art silk yarn. In tha t 
context, what steps the Mir^istry is going 
to take for the reguJarisation o f  supply ? 
Secon dly, in your statement you have 
stated that duty free import o f  viscose 
filtinent yarn has been allowed to aug- 
m ern the dom estic availability. I  want 
to  know whether the m ills are producif^g 
inadequate quantity or it is a real scarcity. 
W h y should we lose our valuable foreign 
exchange ? I f  you ask the indigenous 
spinners to produce more yam , I think 
the foreign exchange loss could be 
arerted.

Com ing to the Tam il Nadu G overn
m ent’s financial assistarce, I  would like 
to  know wliether the Governm ent o f 
T am il K adu has approached the Central 
G overnm ent for financial assistance o f
7  lakh rupees on a m atdiing basis to form 
119  weavers’ cooperative societies to 
b rin g the 25,000 weavers in the coopera- 
tiTCfold ? W hile the khadi and village 
industry is enjoying the benefit o f 20 
per cent rebate perm anently, why not 
handlooifi industry ? W hether the M ini- 
i t r y  would consider extending the same 
conce^sifm to tlie handlooms also? 
W hether the Governm ent is aware

that the janata varieties are woven 
b y  the powerloom sector and i f  so,' 
wmat steps have been taken so f u  to 
preven t th e  pow erloom  sector from 
producing the janata dhoties and sarees ? 
^ e t h e r  the Governm ent has any 
intention o f  im plem enting the reco
mmendations oftheSivaram an Com m ittee, 
as unless the Sivaraman Com m ittee 
recommendations are im plem ented, no 
justice could be done to the handloom  
sector.

S K R I  M O H A N  D H A R IA  : Sir, 
several issues have been raised by the 
hon. M em ber. So far as the production 
o f  m an-m ade fibre industry in the 
country is concerned, we would like 
to give them all possible cooperation 
in u t i l i s i^  their capacity to the fullest 
extent. W e are not at all interested in 
haying more and more imports o f 
articles that could be produced in the 
country. A n d  it is in this direction 
tlMt all possible cooperation will be 
given. A s far as the arrangements 
for distribution are concerned, as I 
have stated in m y reply, it is not only 
that the industries p rc d u d rg  man- 
made fibres are asked to behave according 
to the voluntary agreem ent; but also 
whatever was the back-log, I have asked 
them to make it good; and accordingly, 
they have assured us that they w ill 
see that the back-log also is fu lly  met.

Regarding T am il N adu goverrm ent, 
their Developm ent Ctim m issiorer has 
assured us tliat he w ill take the responsi
b ility  for the distribution, from Septem 
ber, 1977. A s for their request for 
some additional amounts for the hard- 
loom industry, that proposal is being 
examined. A  demand has beer m ;de 
for the implementation o f the Sivaraman 
Com m ittee report. I have already assu
red the H ouse that we would very 
much like to take care o f the handloom 
industry. U nform nately, the Sivaraman 
Com m ittee has treated both the power
loom and the compi site sector on the 
same footing. T hat c a rro t happen. 
T h e  powerloom industry is also a 
decertrahzed irdustry. Therefore, I 
shall give m y fu ll protection firstly 
to the handloom sector. A t the same 
tim e, I  am not prepared to treat on 
par the composite sector and the power- 
loom s, as is done b y  the Sivaraman 
Committee.

S H R IM A T I V . J B Y A L A K S H M l : 
T h e  Aiinister has said that the Sivara
man Committee has treated handloom 
on par with powerloom s; but from 
that committee s report we come to 
know that it was recommended that 
the coloured clothes should go fully
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to the handloom sector; and that certain 
varieties— having certain in d ies etc. 
should also go to that sector.

M R . S P E A K E R  ; You are converting 
it  into a d elate.

S H R IM A T I V. J E Y A L A K S H M I ; 
T h e  problems o f lakhs o f  weavers are 
involved.

M R . S P E A K E R  : T im e is also a 
lactor. T h ere are hundreds o f prob
lems.

S H R IM A T I V. JE Y A I.A K SH M X  :
I want one clarification. T h e  Minister 
has repeatedly referred to the voluntary 
agreement. W e know full w ell that 
there is scarcity o f yarr, and that it is 
previilin g because o f this voluntary 
agreement. Unless Gcwernment Qf 
India brings in statutory control to 
ensure reg;ular supply o f yarn, nothing 
can be done in this regard.

SH RI M O H A N  D H A R IA  : I would 
like to give protection fully to th j hand- 
Joom industry. I do agri;e that so far 
as those reservations are concerned, 
jiioy must be strictly implemented.

S H R I M V n  V. jE Y A r ;A K S H M I ; 
They h ivc  not been implemented. 
T h e ian ita Jhatis and sarees have been 
produced by the poworloom indus
try in my own constituency.

SH R I M OH AM  D H A R IA  : T here is 
one question relating to policy. The 
pvilicy has b-en laid down, viz. that 
these reservations should he strictly imple- 
m ;iited. So far as its implementation 
IS concerned, it is the responsibility of 
the respective State governments. O f 
course, I shall take up the matter with 
th ; State g wernment, if she has any 
com plaint against the Tam il Nadu 
givernm ent, that they are not im ple
menting it.

Regarding valuntary agreements, they 
were reached pri t  to our taking over 

■charge.The only course left was to see that 
they were properly implemented, and to 
see what steps can be taken to ensure 
fair distribution at a reasonable price. It 
is from this point o f view that I have 
already convened a meeting on loth  
August, o f the spinners, of the represen
tatives o f weavers, o f cotton growers 
and also o f the big m ill sector. Then 
we can sit together and formulate a 
good policy so that these constraints do 
not arise.

SH R I P. R A JA G O P A L  N A ID U  
(Chittor) : A  telegram has been received 
by Professor N .G . Ranga from  Shri 
Punniah, Guntur D istrict Handloom 
W eavers’ Congress, which reads:

“ Satya^ahis including women at 
Tenali arrested and convicted ; 
satyagraha continuing.”

This is the situation. In many centres the 
(atyagrdha by weavers is being continu
ed in Andhra Pradesh. It is said that Rs. 
5 crores have been given by the Govern
ment to Tam il N adu, Kerala and West 
Bengal Government and that this facility 
has not been given to the Andhra Pradesh 
Government. It is also admitted by the 
hon. M inister that Rs. to crores worth 
o f cloth is not lifted in Andhra Pradesh. 
Therefore, there is unemployment. Shri 
Pragadi Kotiah, the leader o f the 
Weavers’ Congress, has stated :

“ Neither the weavers are begging, 
nor are they demanding for salaried 
jobs and several financial benefits 
attached to the salaried jobs. T he 
repeated request has been that they 
should be permitted to continue 
»elf-employmcnt in the traditional 
occupations o f handloom weaving <o 
enable them to earn reasonable wages 
required for simple living.”

What is the hon. M inister going to do 
with regard to the glut of handloom cloth 
in Andhra Pradesh ? Has he got any 
scheme ? How i s he going to relieve the 
weavers from their present difficulties ? 
O f course, the hon. M inister has stated 
that Diwali and other festivals are coming 
and so the problem would be solved.
I do not think, so, because it will only 
give temporary relief. Relief,
measures alone will not do. There must 
be a permanent solution. Unless there 
is some definite policy o f reservation and 
its implementation in the handloom 
industry, the problem w ill not be solved. 
Therefore, 1 want to know from the 
M inister what steps he is going to take 
to purchase handloom cloth from Andhra 
Pradesh and to reserve varieties like 
dhotis and sarecs for the handloom 
industry.

SH R I M O H A N  D H A R IA  : As I 
have mentioned in my statement, it is 
only in Andhra Pradesh that it was not 
possible for them to get rid o f stock 
worth Rs. 10 crores. I see from the 
records that at that time, unfortunately, 
only the Government o f Tam il Nadu, 
W est Bengal and Kerala made t  demand 
for additional funds for the handloom 
industry. T he Andhra Pradesh Govern
ment did not make any such demand. 
But I do not want to stand on technicality.
I shall take up the matter with the Andhra 
Pradesh Government and I shall certainly 
see what could be done to help the Andhra 
Pradesh Government in facing thia 
difficulty. So far as long-term measure* 
are concerned, I have already stated what 
I have to say.
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D R . H E N R Y  A U S T I N  : A» has been 
stated by the hon. M inister, the hand- 
loom  sector faces certain inherent struc
tural weaknesses like the seasonality o f 
the demand. T h e  textile industry is 
facing a ^ a v e  situUtion. So, I pr^ace 
m y question w ith this observation that 
it is in the background o f an explosive 
situation, which has arisen in m y own 
State, that we are discussing this question. 
I do not want to eleborate my question, 
or observations thereof, because the 
aituation obtaining in m y State is a 
problem  that is being faced by the 
handloom weavers, spinners and other 
people involved in this sector throughout 
the couiitry. T h e position today is 
that we are only shedding crocodile 
tears for the poor people, particularly for 
those people in the rural sector. T h e 
fact o f the situation is that almost 70 per
cent o f the people involved in this sector, 
are living at the subsistence level. 
W hile the statement says that several 
steps have been taken, and I do believe 
and appreciate the statement, the fact 
remains that in m y o\vn State about 8 
lakhs o f people are involved in this.

13*00 hrs.
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Yo u  are giving 20 per cent rebate 
permanently to khadi, but for handloom* 
you are giving ten per cent by the State 
and ten per cent by the Centre only 
during festival periods. W hy this dis
crimination ? I am also committed to the 
encouragement o f khadi, but handloom 
is equally important in view o f the fact 
that many of our compatriots o f the poorer 
sections are involved. T h is aspect o f 
the matter has also to be taken into 
account.

In view o f the accumulation o f hand
loom cloth wort h crores ofrupees and the 
financial crisis being faccd by the weavers, 
spinners and others involved in the 
industry throughout the country, and 
particularly in my State, and in view of 
the fact that at least during the Onam 
season the people in Kerala and parti
cularly the weavers should be given a 
better deal, arc the Government taking 
any concrete short-term measures in 
addition to the long-term measures that 
they have mentioned to meet the situa
tion ? W hat steps are you contemplating 
in the matter o f rebate to handloom being 
raised to equal that given to khadi and in 
the matter of stopping blackmarketing 
in essential inputs like dyestuffs P

T h e hon. Member from Cannanore 
who is behind me could not get a chance, 
bat I may point out that in Cannanore 
D istrict they are producing a rare variety 
called Crape which has not only raised 
the absorption capacity in the domestic 
market but has also created foriegn 
demand. Tem porary measures have 
been taken, but still the situation is very 
explosive. It is a chronic problem. As 
M em bers are aware, we are going to 
celebrate the festivd  o f Onam. You 
know the mythology associated with it. 
Every Keralite is supposed to be happy 
during this festival when Maha Bali 
comes, and one o f the pre-requisites is 
good clothing. Even the poorest o f the 
poor should wear fine clothes, but if  they 
have no puchasing power, how can they 
buy ?

One of the major elements which 
aggravates the situation is the black 
market existing in certain essential 
inputs like dyestuffs and chemicals. It 
has been said in the statement that the 
decentralised sea o r has been asked 
to export cotton yarn and that the indi
genous producers have been asked to 
accelerate prodution. Nevertheless, the 
fact remains that terrific blackmarketing 
is going on. Effective steps w ill have to 
be ujten . Y o u  have perforce to raise 
the supply o f inputs to the co-operative 
societies.

SH R I M O H A N  D H A R IA  : There are 
three points that I would like to mention. 
One is regarding the rebate. This time 
we gave rebate to the extent o f 20 per 
cent even to handloom, but you must 
not forget the difference between hand
loom and khadi. T h e yarn produced by 
spinning mills can be used by the hand- 
looms. But in the case o f khadi, it is 
handspun and hand woven. M ore ver, 
it is more employment oriented and 
naturally less o f mechanisation. There
fore, some more protection has to be 
given to it.

So far as the crepe cloth is concerned, 
it is because of the restrictions put by 
the E E C  importing countries that they 
would not import the crepe or the gar
ments manufactured from crepe. T h e  
House will be happy to note that we have 
gone against this restriction to the Textile 
Surveillance Body, Committee o f 
G A T T  which decides these issues, and 
they have given a decision in favour of 
our country. But this will be till the 
end o f December, 1977. W e are also 
trying to have better agreements with all 
these E E C  countries through G A T T  .

Regarding the inputs, black-marketing 
and what not, this is the legacy o f the 
past Government and we are trying our 
level best to take effective steps in this, 
direction.
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S H R I MOH/VN D H A R IA  
look into it.

I will

S H R I K U S U M A  K R IS H N A  M U R -' 
T H Y  (Amalapuram) : I received a tele
gram from M r. Kasina Venkataratnam 
o f Bandarlanka, a member o f the Andhra 
Pradesh Handloom W eavers’ C  ngress 
stating that in Andhra Pradesh, at a num
ber o f places there are relay fasts for want 
o f livelihood to the weavers and their 
families o f the hatidloom sectoi o cause 
most o f  them do not have jobs le to 
accumulation o f huge stocks o f and- 
loom cloth and also due to rise in p. ices 
o f yarn, dyes and other inputs o f hand
loom Weavers. As has been stated by 
the hon. Minister that there were requests 
from  some States for financial assistance 
for this handloom industry and tney have 
been taken into consideration and granted 
a total loan of Rs. 5 crores. I would like 
to draw the attention of the Hon’ble. 
House to a glaring fact in this connection 
that here in this sector, most c f  the 
weavers belong to backward and weaker 
sections.

For example, in UP, m st o f ti e hand
loom weavers arc M uslim s; in Assam, 
most o f them arc tribals and in Tam il 
Nadu and Andhra Pradesh, most o f them 
arc fr m weaker and backward sections of 
our country. So, this is the problem ma
inly o f backward and weaker sections. 
Tnerefore, these people require special 
attention o f the Government in allocating 
financial resources. Whether they make 
a request for assistance or not.

It is an undcnying fact that stocks 
of handloom cloth have been accumulated 
in Andhra Pradesh. Besides, as has 
been stated by the hon. M ember, there 
is a lot of difficulty in purchasing the 
yarn, dyes, chemicals and other inputs 
required for the handloom industry, 
because their prices are rapidly increasing. 
There is a procedure in Government 
namely i f  ‘levy sugar’ under which 
Government could procure sugar from 
the producers as levy and distribute it to 
the consumers at reasonable and uniform 
rales. Sim ilarly, I would suggest to the 
Government to procure the yarn, dyes 
and other mputs o f the industry in order 
to distribute them to the handloom 
weavers at a price in par with the rate 
at which they art available to the mills. 
In this regard, I would like to emphasise 
on the nature and mode o f effective 
implementation o f what is formulated 
by the Government o f India. Therefore, 
in this connection, I would like to know 
specifically what steps the Central 
Government would propose to take 
mainly in allocating toancial resources 
to our State handloonx sector and what

arrangements the Central Government 
are making to lift the accumulated stock 
o f handloom cloth in Andhra ^ a d esh  ?

SH R I M O H A N  D H A R IA : Re
garding the problem faced by Ahdhra, 
I would like to discus.*: it  w ith  the 
representative o f  the Andhra Gkvern- 
ment in < rder to find ou t to what extent 
we can give S( me sert o f  assistance to 
the Andhra G  vernmnent. R egardirg 
the suggestirn whether there cruld 
be s 'm eth in g like levy on the producers 
o f  these inputs, it  is a good suggesti< n 
f> r consideration. B ut it  will be very 
difficult for me to say anything at this 
stage. I m ay say that G overrm ent 
would be pleased in giving all possible 
pr< tectionto the decentralised scctf r prr- 
ticularly the handle rm  rr  prw crlM m
< r the cottage industries which fre sprc; d 
throughrut in this decentraliicd i.ecti r.

13.10 hrs.

The Lok Sabha adjourned for Lunch till 
Ten Minutes past Fourteen o f the Clock

The Lok Sabha re-assembled after Lunch 
at Ten Minutes past Fourteen of the 

Clock

[M r . d e p u t y -speak er  in the Chair]

C O M M IT T E E  O N  P R IV A T E  M E M 
B E R S ’ B IL L S  A N D  R E S O L U T IO N S

F if t h  R e p o r t

SI^RI R A M A C H A N D R A N  K A - 
D A N N A P P A L L I (KaSaragcd) : I beg 
to present the F ifth  Rep( rt ( f  the Cc m- 
mittee cn  Private Members’ Bills and 
R esolutiins.

14.10  ̂ hrs.

S T A T E M E N T  R E . C H A N G E  IN  T H E  
F IN A N C IA L  A R R A N G E M E N T S  
FO R  T H E  C O N S T R U C T IO N  
O F  S H A H D A R A  - S A H A R A N P U R  

R A IL W A Y  L IN E

T H E  M IN IS T E R  O F  R A IL W A Y S  
(P R O F. M A D H U  D A N D A V A T E ): 
Sir, o  nstructirn o f  a new brrrd  gauge 
line from  Shahdara to Saharsnpur. in 
place I f  the old narrow gauge line which 
ceased operation in 1970, was spprc ved 
by Parliam ent, thrcugh the Supple
mentary Demands for G rants c f  the 
M inistry o f  Railways presented to them 
m  A ugust, 1973, on the basis that a 
Corporation jointly financed by the


